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BEFORE THE NATIONAL GREEN TRIBUNAL

(SOUTHERN BENCH, CHENNAI)

IN

OA NO: 7312023 SZ

REPORT FILED B\''I'HE EN\'IRONNTEN'IAL ENGINEER DIS-I'RIC'I'

OI.-FICE KOZHIKODE ON BEHALF OI.- THIRD RESPONDENT IN
,tHE ABOVE CASE IN COMPI,IANCE WITH THE ORDER DAI'EI)

25t06t2025 rN OA NO.7312023 (SZ)

I, Rameena V.V, Environmental Engineer, Kerala State Pollution Control

Board, District Office, Kozhikode do hereby solemnly affirm and state as

follows.

I am the Environmental Engineer, Kerala State Pollution Control Board,

District Office, Kozhikode, (herein after referred to as Board) and duly

authorized to represent the 3'd respondent in the above case. I am aware of

the facts affirmed by me in this report. I am swearing this report based on

the best of my knowledge, information and belief and the facts revealed

from the records.

2. It is respectfully submitted that, vide its order dated 25'r' June 2025 in OA

No:73/2023 (SZ), the Hon'ble National Green Tribunal had directed that

kwffi-



"The Departnrent of Mining and Geolog.t, is directed to.file its report rell
in adt'ance und sert'e a copvotl the Kerala SPCB, enabling the Board to

inrpose etrvironntental conrpensalion for lhe illegal nrinitrg actit'it.t,, based

on the assessntent caruied out by the Departntent of Mining and Geologt"

3. lt is respectfully submitted that in compliance with the above, Board

received a copy of assessment report filed by the Department of Mining

and Ceology before Hon'ble Tribunal which is produced herewith and

marked as Annexure R3 (a). The excess quantity of granite building

stone illegally mined by the quarry is reproduced in the report submitted

by the Geologist. The Hon'ble National Green Tribunal has directed the

Board to calculate the Environmental Compensation for the illegal mining

carried out in the quarry based on the above report. However, vide

interim order dated 27.08.2025 of Hon'ble High Court of Kerala in WPC

3237712025, the order dated 12.06.2025 of the District Geologist which

contained the assessment ofquantity ofillegally quarried granite building

stone, has been stayed by the Hon'ble High Court. This order dated

12.06.2025 of the District Geologist is the Annexure I of the report filed

by the Department of Mining & Geology before the Hon'ble Tribunal. A

true copy of the High Court order is produced herewith and marked as

Annexure R3 (b).

q. The Hon'ble High Court has ordered vide order dated 12.03.2026 that the

interim order dated 27.08.2025 is extended till 28.05.2026. the date of
next posting. A true copy of the High couft order dated 12.03.2026 is

produced herewith and marked as Annexure R3 (c).
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Hence it is respectfully reported that the Board is unable to assess the

Environmental Compensation, since the quantity of illegally quarried

granite building stone assessed by the Department of Mining & Geology

is stayed by Hon'ble High Court.

All the facts stated above are true to the best of my knowledge,

information and belief.

rh
Dated this the 26 day of March, 2026.

For and on behalf of the Kerala State Pollution Control Board

0
1<9'--'

Rame6na V.V
Environmental Engineer

sffiffi*'
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WP(C) No.32377/2025 1 / 3 Order Date : 27-08-2025

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR.JUSTICE C. JAYACHANDRAN

Wednesday, the 27th day of August 2025 / 5th Bhadra, 1947

WP(C) NO. 32377 OF 2025

PETITIONER(S):

M/S. GEO ENTERPRISES IYYAD P.O., KOZHIKODE- REPRESENTED BY ITS
MANAGING PARTNER SMT. E. INDIRA, PIN-673574

RESPONDENT(s):

THE STATE OF KERALA REPRESENTED BY ITS CHIEF SECRETARY, GOVERNMENT1.
SECRETARIAT, THIRUVANANTHAPURAM, PIN-695001
THE GEOLOGIST DISTRICT OFFICE, DEPARTMENT OF MINING AND GEOLOGY,2.
CIVIL STATION, KOZHIKODE, PIN-673020

Writ Petition (Civil) praying inter alia that in the circumstances
stated in the affidavit filed along with the WP(C) the High Court be
pleased to stay Exts.P13 and P14 and all proceedings pursuant thereto,
pending disposal of the Writ Petition. 

This petition coming on for orders upon perusing the petition and
the affidavit filed in support of WP(C) and upon hearing the arguments of
M/S. ENOCH DAVID SIMON JOEL, S. SREEDEV, RONY JOSE, LEO LUKOSE, KAROL
MATHEWS SEBASTIAN ALENCHERRY, DERICK MATHAI SAJI, KARAN SCARIA ABRAHAM &
ITTOOP JOY THATTIL, Advocates for the petitioner, the court passed the
following:
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WP(C) No.32377/2025 2 / 3 Order Date : 27-08-2025

C. JAYACHANDRAN, J.
------------------------------------

WP(C).No.32377 of 2025
------------------------------------

Dated, this the 27th day of August, 2025

ORDER

It has been pointed out by the learned counsel for

the petitioner that the issue raised regarding the

power of the respondents to initiate demand, alleging

illegal  mining  prior  to  2019,  has  been  heard  and

reserved  for  judgment  by  another  Bench.  Interim

orders staying the implementation of the demand are

also being issued, evidenced from Exts.P16 and 17. 

In the circumstances, the petitioner is also entitled

to similar treatment. Accordingly, Exts.P13 and P14

will  stand  stayed  for  a  period  of  two  months,  on

condition  that  the  petitioner  pays  1/10th  of  the

amount demanded vide Ext.P14 within a period of one

month from today. 

Post on 29/9/2025.  

Sd/-

C. JAYACHANDRAN

ska JUDGE
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WP(C) No.32377/2025 3 / 3 Order Date : 27-08-2025

APPENDIX OF WP(C) 32377/2025
Exhibit P1 TRUE COPY OF THE LAND TAX RECEIPT DATED 25.04.2025

ISSUED BY THE VILLAGE OFFICER, SIVAPURAM VILLAGE.
Exhibit P2 TRUE COPY OF THE QUARRYING LEASE DATED 15.07.1988 VALID

TILL 14.07.2000 ISSUED TO THE PETITIONER.
Exhibit P3 TRUE COPY OF THE QUARRYING LEASE DATED 30.01.1995 VALID

TILL 29.01.2007 ISSUED TO THE PETITIONER.
Exhibit P4 TRUE COPY OF THE QUARRYING LEASE DATED 19.04.2010 VALID

TILL 18.04.2022 ISSUED TO THE PETITIONER.
Exhibit P5 TRUE COPY OF THE QUARRYING PERMIT DATED 17.12.1986

ISSUED TO SRI. MADHAVAN NAIR.
Exhibit P6 TRUE COPY OF THE JUDGMENT DATED 18.12.2017 IN WP(C) NO.

21713/2017 ON THE FILES OF THIS HON’BLE COURT.
Exhibit P7 TRUE COPY OF THE ORDER DATED 28.11.2023 IN O.A 73/2023

ON THE FILES OF THE NATIONAL GREEN TRIBUNAL (SZ).
Exhibit P8 TRUE COPY OF THE SHOW CAUSE NOTICE DATED 20.03.2025

BEARING NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P9 TRUE COPY OF THE REPLY DATED 23.04.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

Exhibit P10 TRUE COPY OF G.O (MS). NO. 61/2023/ID DTD. 25.08.2023
ISSUED BY THE 1ST RESPONDENT.

Exhibit P11 TRUE COPY OF THE LETTER DATED 29.03.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

Exhibit P12 TRUE COPY OF THE ORDER DATED 03.06.2025 BEARING NO.
14/2025-26/DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P13 TRUE COPY OF THE ORDER DATED 12.06.2025 BEARING NO.
15/2025-26/DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P14 TRUE COPY OF THE DEMAND NOTICE DATED 30.07.2025 BEARING
NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND RESPONDENT.

Exhibit P15 TRUE COPY OF THE KERALA MINERALS (VESTING OF RIGHTS)
ACT, 2021.

Exhibit P16 TRUE COPY OF THE INTERIM ORDER DATED 16.10.2023 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.

Exhibit P17 TRUE COPY OF THE INTERIM ORDER DATED 14.02.2025 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.

24



WP(C) No.32377/2025 1 / 3 Order Date : 12-03-2026

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR.JUSTICE C. JAYACHANDRAN

Thursday, the 12th day of March 2026 / 21st Phalguna, 1947

WP(C) NO. 32377 OF 2025

PETITIONER:

M/S. GEO ENTERPRISES, IYYAD P.O., KOZHIKODE, REPRESENTED BY ITS
MANAGING PARTNER SMT. E. INDIRA, PIN-673574.

RESPONDENTS:

THE STATE OF KERALA, REPRESENTED BY ITS CHIEF SECRETARY, GOVERNMENT1.
SECRETARIAT, THIRUVANANTHAPURAM, PIN-695001.
THE GEOLOGIST, DISTRICT OFFICE, DEPARTMENT OF MINING AND GEOLOGY,2.
CIVIL STATION, KOZHIKODE, PIN-673020.
BALAN C.K., S/O. APPU, CHETTIYAN KANDIYIL HOUSE, EYYAD P.O.,3.
UNNIKULAM, KOZHIKODE, (SOUGHT TO BE IMPLEADED).

Writ Petition (Civil) praying inter alia that in the circumstances
stated in the affidavit filed along with the WP(C) the High Court be
pleased to stay Exts.P13 and P14 and all proceedings pursuant thereto,
pending disposal of the Writ Petition. 

This Petition again coming on for orders upon perusing the petition
and the affidavit filed in support of WP(C) and this Court's order dated
13/02/2026 and upon hearing the arguments of M/S. ENOCH DAVID SIMON JOEL,
S. SREEDEV, RONY JOSE, LEO LUKOSE, KAROL MATHEWS SEBASTIAN ALENCHERRY,
DERICK MATHAI SAJI, KARAN SCARIA ABRAHAM & ITTOOP JOY THATTIL, Advocates
for the petitioner and of M/S. MUHAMMED RIFA P.M. & ABDUL HADI M.P.,
Advocates for R3, the court passed the following:
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WP(C) No.32377/2025 2 / 3 Order Date : 12-03-2026

                                               
 C.JAYACHANDRAN,J.                          

                        ====================
                  W.P.(C).No.32377 of 2025

==========================
   Dated this the 12th day of March, 2026

  
O R D E R

I.A.No.1/2026

This  application  is  allowed.  Registry  will  carry  out

impleadment. 

W.P.(C)

Additional pleadings, if any, to be filed by the impleaded

respondent.

 
Post on 28.05.2026. Interim Order is extended till then.

                                           Sd/-

                                          C. JAYACHANDRAN 
JUDGE

SAS
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WP(C) No.32377/2025 3 / 3 Order Date : 12-03-2026

APPENDIX OF WP(C) 32377/2025
Exhibit R3(a) TRUE COPY OF THE STOP MEMO AGAINST THE PETITIONER

BEARING REFERENCE NO. SIA/KL/MIN/127262/2019,
1861/EC4/2019/SEIAA

Exhibit R1(b) TRUE COPY OF THE ORDER OF THE NATIONAL GREEN TRIBUNAL
(SZ)-CHENNAI IN OA 73/2023 DATED 11-08-2025

Exhibit P1 TRUE COPY OF THE LAND TAX RECEIPT DATED 25.04.2025
ISSUED BY THE VILLAGE OFFICER, SIVAPURAM VILLAGE.

Exhibit P2 TRUE COPY OF THE QUARRYING LEASE DATED 15.07.1988 VALID
TILL 14.07.2000 ISSUED TO THE PETITIONER.

Exhibit P3 TRUE COPY OF THE QUARRYING LEASE DATED 30.01.1995 VALID
TILL 29.01.2007 ISSUED TO THE PETITIONER.

Exhibit P4 TRUE COPY OF THE QUARRYING LEASE DATED 19.04.2010 VALID
TILL 18.04.2022 ISSUED TO THE PETITIONER.

Exhibit P5 TRUE COPY OF THE QUARRYING PERMIT DATED 17.12.1986
ISSUED TO SRI. MADHAVAN NAIR.

Exhibit P6 TRUE COPY OF THE JUDGMENT DATED 18.12.2017 IN WP(C) NO.
21713/2017 ON THE FILES OF THIS HON’BLE COURT.

Exhibit P7 TRUE COPY OF THE ORDER DATED 28.11.2023 IN O.A 73/2023
ON THE FILES OF THE NATIONAL GREEN TRIBUNAL (SZ).

Exhibit P8 TRUE COPY OF THE SHOW CAUSE NOTICE DATED 20.03.2025
BEARING NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P9 TRUE COPY OF THE REPLY DATED 23.04.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

Exhibit P10 TRUE COPY OF G.O (MS). NO. 61/2023/ID DTD. 25.08.2023
ISSUED BY THE 1ST RESPONDENT.

Exhibit P11 TRUE COPY OF THE LETTER DATED 29.03.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

Exhibit P12 TRUE COPY OF THE ORDER DATED 03.06.2025 BEARING NO.
14/2025-26/DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P13 TRUE COPY OF THE ORDER DATED 12.06.2025 BEARING NO.
15/2025-26/DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

Exhibit P14 TRUE COPY OF THE DEMAND NOTICE DATED 30.07.2025 BEARING
NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND RESPONDENT.

Exhibit P15 TRUE COPY OF THE KERALA MINERALS (VESTING OF RIGHTS)
ACT, 2021.

Exhibit P16 TRUE COPY OF THE INTERIM ORDER DATED 16.10.2023 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.

Exhibit P17 TRUE COPY OF THE INTERIM ORDER DATED 14.02.2025 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.
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